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0 R D E 

None appears for the petitioner. Ms.K.anerjee, ld, counsel 

appears for the respondents and reiterates her submission made on 

23.11,98 that the petitioner has already been provided with an identical 

job under the Ministry of Defence by an appointment order dated 21.11.98 

and that the petitioner has joined his post on 6.11.98. It is her further 

submission that under such circumstances the application has become 

inf'ructuous and should be finally disposed of, We direct the id, counsel 

for the respondents to serve a copy of the order dated 23.11.98 upon the 

petitioner. The departmental records haeebeen produced before us today. 

From there it appears that the potitioeer Was given an appointment by 

the order dated 21.11.98 and he joined the post on 6.11.98. The copy of 

the order dated 23,11,98 has also been srved on the petitioner. None has, 

appeared for the petitioner today. Under such circumstances, considering 

the materials on record we are of the view that the application has since 

become inf'ructuous, It Is disposed of being infructuous. No order as to 

costs. 
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